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CENTRAL ADMINISTRATIVE TRIBUNAL,ALLAHABAD BENGH. :
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Review Application No, 50 of 1994 |

( 0.A. No, 1156 of 1993 ) . ’
Surrendra Nath Shama . Cels Slele «e sApplicant,

Versus

Union of Ipndia
and OthBI’S L L I &80 RespomentS'

®e 4o

( By Hon. Mr, S, Das Gupta, Member(A) )

This ‘application has been preferred under
f}ibunal
Rule- 17 of the Central Administrative/ (Procedure)
Rules,l987 seeking the review of the judgment and order
dated 9,12,1993 by which 0,A, No, 1156 of 1993 was
dismissed, The main ground taken in the application

for review of the judgment and order dated 9,12,1993

"is that the Administrative Member of the Tribunal

has no jurisdiction in hearing and disposing of the
original application, In this regard, a decision
of the Supreme Eount in the case of Amulya Chandra
Kalita vs, Uhionﬁof India, reported in 1990 (14)ATC
211, has been cited, In this Case Supreme Court

Placing reliance upon earlier decision in the case

of a t r Vs ion of Indi reported in

every Bench of the Tribunal nmust consist a Judiecial
Member and Administrative Member and that the

Administrative Member alene cannot hesr and decide
the matter,

24 The decision of the Supreme Court in the
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Case of Apulya Chandra Kalita has since

been reviewed aggzztﬁ?nai?a'in the case of Dr,

Mahabal Ram Bs, ICAR and othepe 1 Teported in 199l

RO LI L LT page 112 In this case, the

question as to whether 3 single member of CAT set

Up under the Administrative Iribunals Act, 1985

has jurisdiction to dispose of matters coming before
the Tribuna)l under the Act, was considered and:;as
held that while alocating work to the Single Member-
whether tme judicial..or Administrative. in terms of
Sub= Section VI of Section =5 of the Administratjve
Iribunals Act, 1985 the Cchairman shoylg keep in view

are involved, they should not be assigned to

Single Member, The Supreme Coyrt also held in this

when so requested,

3. Certain matters have been identified for
hearing by a Single Member Bench o Th&stinclude the
matter relating to transfer, The Administrative Member

was, therefore, fully dompetent to hear the transfer

matter in +thisg O.A. 1156 of 1993 and to dispose of

the same, No request was made to the Administratjvye

hﬁiz; Member by either of the Parties th,t the matter should
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be referred to a Béench of two Mémbers,
4, A judgment and decision can be reviewed

on the following grounds;

(1)  that it suffer from an error apparent
on the face of the record; or

(ii) that %iris liable to be reviewed on account

i £ 4‘!"3 r}‘ 2
of d&sq?igipﬂtyry-gn any new material or

evidence which was not within the knowledge
of the party or could not be produced

by him at the time, the judgment was made
despite due diligence ; or

(1ii) that @@@ for any other sufficient reason
construed to mean "analogous reason, "
S. In the review application, none of the
aforesaid grounds holds good, I do not, therefore,
£é§§; any reason justifying the review of the

¥ "":‘ WL\% :
judgment, Consequently, the revie . meérits rejection

and the same is hereby rejected,

Member(A)

Dated; // April ,1994,
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D.NO. 995 /Y jSEC, X)
SUPREME CQYRT OF INDIA

Froms- NEW_DELHI.
B oateDs- /970094
Supreme Court of India QP )
New Delhi,

5 ,
7 \'/ﬁa ofﬁ ﬁAﬂ»—-
Cey 4 ;ﬁeﬂ/mfhff / « Kvre. T":b“'”"“p
ﬁf?ﬂkaéa_o/ gtﬂffnd

_‘f}'ﬁ ﬁlo-écuif :
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5 0‘(’2;4( we
 PETITIONSFOR SPECTAL LEAVE TO AFPEAL (CIVIL/GRE:) Nof /€%£372%/%
%(Peution under Article 136(1) of the Constitutien of India

2N from the Judgment and Qrder dated s @ 11:4:Y 2 9292
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of the High Court—of Judieature—at-__(Cr A 1 Q_t_f‘[ﬂg,{mhaaig_gad,

h‘h B‘ g-.—‘ '\lg.f..- ~S-\C! q_&_. in “,.Q_L.&‘_!\‘.’.Q.‘_..-”S— C?B - m()’ ______)r
O.0H.No. UISC |92

2
CJDV M Qyvendoag Nath, <hkanmeag -« PETLTIONER(S)

T

VERSUS

'nf'(‘/lq S-y.nf.‘q Qg (OH. .
e « « RESPONDEN T(S)

QSL 3

s_}"l"h}" by the Court on __ .&'3-9-‘1'1_,‘ 5

’
L & am directed to inform you that the petftionigbove

e -
mentioned filed in the Supreme Court ms‘réismissed oM ments

*At‘/-‘f\ n Yours faithfully,
Sfa

For Registrar
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